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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 5" February, 2019.

L. A. BILL No. 3 of 2019

A Bill to regularize the occupations of occupants ‘by way of houses and
house sites in the villages of Adavivaram, Venkatapuram of Visakhapatnam
(Rural) Mandal and Vepagunta, Purushottapuram and Cheemalapalli of
Pendurthi Mandal called as “PanchaGramalu” in Visakhapatnam District of
Andhra Pradesh State duly compensating the Deity of Sri SimhachalamVaraha
Lakshmi Narasimha Swamy Devasthanam.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows:

CHAPTER-I

Preliminary

1. (1) This Act may be called The Andhra Pradesh Sri Simhachalam Varaha Short title, sxtent
Lakshmi Narasimha Swamy Devasthanam Panchagramalu (Regularization and
of occupations of Houses and Houses sites) Act, 2019. e

J. 371119 F1 AL



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

)
3)
Definitions. 2.
a)
b)
c)
d)
e)
f)
3. (D)
Regularisation of
occupations
of Pre-determined
occupants. (2)

&)

It extends to the five (5) Villages viz., Adavivaram, Venkatapuram of
Visakhapatnam (Rural) and Vepagunta, Purushothapuram and
Cheemalapalli of Pendurthi Mandals of Visakhapatnam District of
Andhra Pradesh State.

It shall come into force on such date as the Government may, by notification
inthe Andhra Pradesh Gazette appoint.

In this Act, unless the context otherwise requires: -

Appellate Authority - means the Commissioner Of Endowments, Andhra
Pradesh.

Deity—means Sri Varaha .akshmi Narasimha Swamy, Simhachalam

‘Notification’ - means notification published in the Andhra Pradesh Gazette
and the word notified shall be construed, accordingly.

‘PanchaGramalu’ - means five villages viz., Adavavivaram and
Venkatapuram of Visakhapatnam (Rural) Mandal, Vepagunta,
Purushothapuram and Cheemalapalli of Pendurthi Mandal in Visakhapatnam
District.

‘Pre-determined Occupant’ - means a person whose name or his ancestor’s
name is recorded upto the year 2008 as occupant/enjoyer/encroacher of
house or house site in any official records like Registered Sale Deed,
Proceedings & Reports of Cabinet Sub Committee, Government Orders,
Records of Endowment Department/Sri Varaha Lakshmi Narasimha
Swamy Devasthanam or any other such record of statutory/official nature.

‘Prescribed’ — means prescribed by rules made under this Act.

‘Regularization of Occupation by way of House or House Sites’ -means
Transfer of Right on the land occupied by the occupant by way of house or
house site for which the title held with said Deity, on payment of market
value as per Section 5.

CHAPTER - 11

REGULARIZATION OF PRE- DETERMINED OCCUPANCY

Any person who is a pre-determined occupant in any of the “Panchagramalu”
shall be issued a certificate of occupation by the authority concerned as
may be prescribed.

A person who is issued a certificate of occupation shall be entitled for
regularisation of his occupation.

Every such person shall make an application for regularisation of his
occupation to the authority as may be prescribed.
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CHAPTER-III

PROCEDURE FOR APPLICATION FOR REGULARIZATION OF

5. (1)

@)

5 TN

@)

OCCUPATION AND FIXATION OF AMOUNT

The Procedure for filing application together with documents, verification, Procedure for filing

consideration & disposal of applications and payment of amount shall be
such as may be prescribed.

Government shall notify the rates to be collected from the occupants towards
regularisation of occupation taking into consideration, the recommendations
of the committee consisting of the District Collector, Chairman, Joint
Collector, Member and Executive Officer of Sri Simhachalam Varaha
Lakshmi Narasimha Swamy Devasthanam, Member Convener constituted
for the purpose.

The Devasthanam shall be compensated by way of transfer of an equivalent
extent of land by the Government.

CHAPTER -1V
FILING OF APPEALS & REVISION PETITIONS

Every applicant who is aggrieved with the decision taken by the Committee
on his claim of occupation may prefer an appeal within 60 days from the
date of decision of the Committee before the appellate authority. However,
the Appellate authority can condone the delay, if the authority is satisfied
with the reasons furnished by the appellant for filing the appeal.

The Appellate authority shall dispose of the same after giving reasonable
opportunity to the appellant to prove his claim and shall dispose of the
same on merits within a period of 90 days from the date of Appeal.

CHAPTER -V
MISCELLANEOUS

Application:

Fixation of rate of
Regularization.

Appeals

s Unless otherwise expressly provided in this Act, the provisions of this Act and of Act to ove rride the
any orders and rules made there under shall have effect, notwithstanding anything
inconsistent therewith contained in any other law for the time being in force or any
instrument having effect by virtue of such law.

8. No suit, prosecution or proceedings shall lie in any court against any authority,
committee or officer or person for any act done or purporting to be done under or in
pursuance of the Act or the rules or orders issued there under.

9. No suit, prosecution or other legal proceedings shall lic against the State

Government or any person for anything which is in good faith done or intended to be done
in pursuance of this Act or any rule of order made there under.

other Laws.

Bar of Legal
Proceedings.

Protection of
Action taken in
good faith.
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Punishment for
Furnishing of false
infromation.
Central Act No. 45
of 1860.

Power to remove
difficulties

Power to make
rules

10-

4

12,

Any person who furnishes false information or information which has reason to

believe not to be true, will be prosecuted as per the provisions of Section 177 of
the Indian Penal Code, 1860.

Ifany difficulty arises in giving effect to the provisions of this Act, the Government

may make such orders not in consistent with the said provisions as appeared to

them to be necessary or expedient for the purpose of removing the difficulty.

(D

@)

The Government may, by notification in the Andhra Pradesh Gazette
make rules to carry out the purpose of this Act.

Every Rule made under this Section shall immediately after it is made,be
laid before each house of the State Legislature ifit is in session, if it is not
in session, in the session immediately following for a total period of 14
days which may be comprised in two session or in two successive
sessions, and it before expiration of the session and which it is so laid or
the sessions immediately following both Houses agree in making any
modification in the Rule or in the annulment of the Rule, the Rule shall
not have effect only in such modified form or shall stand annulled as the
case may be, so however, that any such modification or annulment or
without prejudice to the validity of anything previously done under that

rule.
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STATEMENT OF OBJECTS & REASONS

The villages of (i) Adivivaram and (ii ) Venkatapuram within the limits of Visakhapatnam (Rural)/
Chinagadhili Mandal, (iii) Vepagunta, (iv) Purushothapuram, and (v) Cheemalapalli within the limits of
Pendurthi Mandal, Visakhapatnam District are considered as “PanchaGramalu”. The 5 villages are originally
‘Whole Inam’ Villages. These are donated by MahaRajas of Vijayanagaram estate to “Sri Varaha Lakshmi
Narasimha Swami Devasthanam” and endowed the temple with a landed property of Ac. 11,282.26 cts.
Subsequent to formation of Inam Abolition Act, 1956 steps were taken to convert the above mentioned 5
Whole Inam Villages into Ryotwari Villages as per provisions of the Act.

During the pendency of settlement enquiries and Inam enquiries of Simhachalam Devasthanam
lands which were pending for more than five decades, several people who are in unauthorized occupation
and enjoyment of lands and those whose possession is protected under the provisions of Section 8 of Inam
Abolition Act have converted some of the agricultural lands into non-agricultural use and sold away land to
the third parties by making layouts etc. Several people constructed pucca houses in those Devasthanam
lands. Further, there is no restriction imposed on third parties registration in the Devasthanam lands till such
time Section 22(A) was introduced by amending the Registration Act 4/1999, Further the respondent
Devasthanam could not stop those structural encroachments at that time, till Inam Settlement is completed
and temple rights were confirmed.

After coming into force of the agrarian reforms, namely Andhra Pradesh (Andhra Area) Inams
Abolition and Conversion into Ryotwari Act, 1956, Ryotwari pattas was granted to the said Devasthanam
to an extent of Ac.9069.22 cents and this land is the absolute property of the land of the Devasthanam.
Prior to issue of RytworiPattas there were encroachments to an extent of Acs.420.00cts. The encroachments

of Simhachalam lands has been going on for a long time extending to several decades.

With a view of to curb further encroachments and also to protect temple lands besides generating
legitmate revenue to the temple, Government suggested the Endowment Department to come up a new

scheme for regularization.

As there is a need to process considering plight of thousands of dwellers more that
thousands of 5 villages it is proposed to introduce a new BILL in the legislature.
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It is therefore inevitable for the Government to bring out an Act to resolve this long
pending issue to regularise the construction of houses in the above five villages. The intention
of bringing this Act will be to redress the public grievances without compromising the
Endowment property of SimhachalamVaraha Lakshmi NarasimhamDevasthanam and to strike
a balance in accordance with various Acts and Hon’ble Court Directions.

The Bill seeks to give effect to the above decisions.
K. E. KRISHNA MURTHY,

Deputy Chief Minister
Revenue, Stamps, Registration & Endowments.



FEBRUARY 5, 2019] ANDHRA PRADESH GAZETTE EXTRAORDINARY 7

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (3), 3, 4,5 11 and 12 of the Bill authorizes the Government to issue notification in respect of
the matters specified therein and generally to carry out the purposes of the Act.

The above provisions of the Bill regarding delegated legislation are thus of normal type and mainly
intended to cover matters of procedure.

K. E. KRISHNA MURTHY,
Deputy Chief Minister
Revenue, Stamps, Registration & Endowments.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh Sri Simhachalam Varahalakshmi Narasimha Swamy Devastanam
Panchagramalu (Regularization of occupation of Houses and House sites) Bill, 2019, after it is passed by

the Legislature of the State, may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

K.E. KRISHNA MURTHY,
Deputy Chief Minister

Revenue, Stamps, Registration & Endowments.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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